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Open Court 

CENTRAL AD~/,INl.:) TRATIVE TRIBUNAL ALLAHI"\BAO BEl'.CH 

Alld hdbcd this the jQtrl day of December 1998 

Origindl RpPlication no. 1474 of 1998 . 

Hon I bl e Mr . .:) • oa ya l I Admin is trd t i ve Member . 

l 

V. K. varshney , 3/o 3hri prem Lol varshne y, R/o 21, Ti la k 
Marg Riskikesh, Oehradoon • 

• • • Appl icant • 

C/ A .::)hri A. N. Sinha 

versus 

1 . Uni ~ n of lndia t hr ough the ~ecretary ~ovt . of India 
Department of personn~ l ond Trdin ing , New ~elhi . 

2 . .:)tdte of U . :P .. t nr o.1gh the Chis f .::)ecret<..ry t o the 
G:Jvernment of U .. P .. Lucknow . 

3 . secretary t o t he Government of U .. P .. personnel , 
sachiva l dya , Luc knovV . 

4 . s ecretary t o t he Government of t!1 .. P .. Appointmert 
Department , Sdchivalaya, Luck now. 

5 . Secretary, U .. P . Public 3ervice Co~mission. 

• • • Respondents . 

c/n • • • • • 
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~hri A.N . ~inha learned counsel f or the a~pliccnt . 

He has sought relief to restrain the Respondents fr om 

selecting/appoi nt ing any Non-~~ officer in the IA3 cadre, 

seeks direction to full up the ent ire vucancies , includi r·g 

last/past yeurs , in the IA:> cadre Nhich dre to be f illed up 

Ly pr omot i on • in t he ens uing DFC/promotion committee meeting . 

2 . Ledrned counsel f or the a f..~ l icont has menti oned in 

para 4 . 4 dnd 4 . 5 tnat 7 out of 13 posts dre going/pr oposed 

to be filled up by the .:>tdte uovernment by pr omotion of 

NOn ~~ ofticers in t he utter disregdrd of rule. Ledrned 

counse l for the oppllcant drdWS 

9 wn ich restricts the number of 

a ttenti on to ~roviso to rule 
cqnsidered 

per sons to be L . un~.....:r sub 

rule 2 of r ule 8 to 1!::>~"> of t ht- t otal number of t- OS ts calculate 

in t he manner ldid down in Sub Rule 3 f or fil1ing up such 

posts by promotion/select i on. 

3 . Learned couns e l f or the ap~ lico nt mentions that the 

meeting of D.P.C. f or the purpose is scheduled to +ake place 

today. 

4. Learned counsel for the applicant has relied upon 

the news paper report Nhich are annexed dS annexure 2 and 3 

t o the o .~ . to state that 7 out of 13 vdcdncies are going 

to be filled up by promotion of persons wno dre not member 

of ~tate Civil ~ervices of the .:>tate. 

5 . present state is that the applicants do not have any 

knowledge from any other source except news pdper. regarding 

the b f out of that num er o VdCdncies to be filled up and thenumber L to be 
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cllocdted t o the Non ~~ officer . ~uch officers who are 

going to be considered and the number which may be 

selected would depend on out come of deliberations of 

of the D.P.G. At this stage we can not bind the D.P-C~ 

on the basis of reports published in the news papers. 

• 

6 • I, therefore , hold that the O. A. is premature and 

dismiss the same in limine. • 
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